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Certified that no further action is required totaken and that the caseis fit
for consigiment (o ¢he recoor d room (decided)
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Particulars to be examined

Is the appeal competent ?
(a) Is the application in the prescribed form ?
(b) s the application in paper book form ?

(,c) Have six complete sets of the appl|cat|on
\jzen filed ?

(a) Is the appeal in-time ?

(b) If not, by how many days it is beyond.
time ?

(c) Has sufficient case for not making the
application in time, been filed ?

Has the document of authorisation,Vakalat-
nama been filed ?

Is the application accompanied by B. D ./Postal-
Order for Rs. 50/-

Has the certified copy/copies of the order (s)

against which the application is made been
filed ?

(a) Have the copies of the documents/relied
upon by the applicant and mentioned in
the application, been filed ?

(b) Have the documents referred to in (a)
above duly attested by a Gazetted Officer
and numberd accordingly ?

Endorsement as fo result of Examination
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Endorsement as to resuit of Examination

Particulars to be Examined
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(c) Are the documents referred to in (a)
above neatly tvped in double space ?

8. Has the index ot documents been filed and
paging done properly ?

9.>?Ha<féthe chronological details of repres-
entation made and the outcome of such rep-
resentations been indicated in the application ?

10. Is the matter raised in the application pending
before any Court of law or any other Bench of
Tribunal ?

11, Are the application/duplicate copy/Spare cop-
ies signed ?

12. Are exfra copies of the application with Ann-
exures filed ?

(2) Identical with the origninal ?

(b) Defective ?

(c) Wanting in Annxures
v N(?s .../Pages Nos.. L

13. Haﬂ(ﬁle size envelopes bearing full add-
resses, of the respondents besn filed ?

14. Are the given addresses, the registered
addressas ?

156. Do the names of the parties stated in the
copies tally with those indicated in the appli-
cation ?

16. Are the translations certified to be true or-

supported by an Affidavit affirming that they
are frue ?

17. Are the facts of the case mentioned in item
No. 6 of the applicatlon ?

(a) Concise ?
(b) Under distinct heads ?

4\ (c) Numbered consectively?

\ (d) Typed in double space on one side of the
paper ?

\“"-\I_ave the particulars for interim order prayed
™ indicated with reasons ?

Wl the remedies have been exhauszd.
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OFFIC:Z REPOLT

- #Am applicetion hes becn filed in this
Tribunal for transferinc the case No, & ™2,
of .€7.....to the Circuit Bench, Lucknor.

. s

‘y ’ N 5] 'T ~V ]
If cpproved, ;e % o 19338 mey

.Kindly be fixed for hecoring ot Bircuit Bench

- Lucknow, In this regard the notices mey be

sent to the perties counsel.
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IN THE CbNTRAL ADMINISTRATIVE TRIBUNAL. AT ALLAHADAD
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_ A. copy of the Trlbunal's Cmder/Judgement |
dated Py Loiidc . in the abovenoted case 1is forwarded '
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Central Administrative Tribunal, Allahabad.
w/ "~ Circuit Bench- Lucknow,

Registration Misé. Application No, 35 of 19é8

IN
Registration O.A.No, 642 of 1987,
A Chandra Gupta coes Applicant
_,,(
" Vs,
Union of India anmd
others essss Respondents,
Hon, D.S.Misra, AM
Hon, G.S.Shama,JM
( By Hon. G.S.Shamma, JM)
This'application has been received for the
restoration of O.A.No.642 of 1987 dismissed in default
of the applicant on 12.1,1988, The application appears
to have been filed within time and supported by an
‘1&\J/ affidavit., The cause shown also appears to be sufficient,

Restoration is accordingly allowed to its original

number,

. Y% e \ kﬁq/
\7~’\
MEMBER (J) : MEMBER (A} .
Dated: 28,10.1988
kkb.




RESERVED
CaNTRAL ADMINISTRATIVE TRIBUNAL, ALLAHABAD
CIRCUIT mENCH AT LUCKNOW,

LR EE T T

Registration (0.A.) No. 642 of 1987

Chandra Gupta. cees ‘ Applicant,

Versus
Union of India & others teee Kespondents,

wkkddhn

Hon'ble D,3, Misra, A.M.
HOn'Dle Doi’(. dkgra"]al, JOI“'QO

(Delivered by Hon. D.K. Agrawal, J,M,)

This application, under Section 19 of the
Administrative Tribunalsg Act, 1985, has been filegd by

the applicant, Chandra Gupta, feeling‘aggrieved with

the ordef Of retrenchment dated 7.7.1984 passed by the
office of the/Director of Census Uperations, Government
of India, Ministry of Home Affairs, Uttar Pradesh, Lucknow.
2. Tﬁé facts, in brief, are that the applicant was
appointed on the post of Sﬂ%rter on a fixed pay and for
specific period from 23.4.1971 to 13.10.1971 and on the
post of Assistant Compiler from 14.10,1971 to 30.4.1974,
~He was retrenched on 30.4.1974 on account of reduction of
staff, Again the applicant was appointed for a specific

T period, on ad hoc basis, on thefﬁost of Tabulator on a

| fixed pay of s,280/- per month from 3.2.1981 to 28.2.1982

and on the post of Coder on a fixed pay of Rs¢ 280/~ per

month from 1,3,1982 to 30.6.,1984, He was again retrenched

on accéunt of reduction, in establishmeﬁt on 7'7'1984’.

3. ’ The question is as to whether the applicant

acquired any legal right to hold the post, and secondly,

whether the termination order was bad in law., The facts,

as stated in the application or in tre counter affiday it

L, Gyl —
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leave no scope of doubt that the appointments were given
to the applicant as and when vacancies arose in tle
Department of Census Operationsf 1t is a matter of ommon
knowledge that the Department of Census Operations is
most active at the time mf census is carried out. The
nature of appointments offered to the applicant from time
to time were that of casual or on ad hoc basis. The
impugned termination order (Enclosure 'D') dated 7.7.1984
also mentions it'clearly that the services of the appli-
cant were put to an end on account of reduction in the
Establishment., There was no cmplaint against the work
and conduct of the applicant., In fact the said enclosure
'D' mentions it clearly that the work and conduct of the
épplicant was satisfactory. Therefore, we have no ‘
hesitation in coming to a conclusion that the applicatioﬁé
is misconceived, The applicant did not acquire any legal
right to hold the post and that the termination order

‘ N ofiee YV
was not passed for any ather reason Lthan the decrease
in the number of posts in the Establishment. Consequently,
the application is liable to be dismissed and is dismissed

accordingly with no order as to costs.

MEMBER (J). “,Q MuMBER (&) .
. e
PDated: Q\LLfA @IgSQ.
PG,
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Applicatien under Sectien 19 of the

Administrative Trikumal Act,1985. -
BETWEEN
Chan@ra qupta ) L W W Applicant
AND
Uaien eof India and 2 ethers . .... Respondents.
_INDEX
e . .
K Sl. Description of decuments Page Nos.
/ m} relied upen.
\,@m 1. . Applicatien lteldls - )
”6’&“" AT | | j 2
\g{&7 A 2 Eaclesures: ) )
%”6 R (A) A true cepy ef the certificate }é
' regarding the applicant belengirg -
to backward class. s
(B) A true cepy of the Discharege \_7 )
o Certificatﬁo . .

A true cepy of the -appeintment erder 163, 3
of Smt. Arun Dhatti Talwar. ﬁ

A triae copy of the discharge ‘ﬁ§
certificate a9ain en acceunt eof |

‘redﬁétion b8 establishment.

A true cepy eof am applicatien dated 20 7] ,,4
21-12-1986. | |

n
A true cepy of the last appliCatiQn ,73p ;} ‘
i
sent By the appllcant.

3. . P.Wer- sceo . . /
‘ Y/ ,
Fer use in Trlhumal's Office (Mushtaq Ahmad Siddiqi)
Date of filing - AdV.Cate,
or Counsel fer the a
Date of Receipt hy post Pplicant.
RegistrationNe. targ
R : ° B for Ee&?gtrgr



In the Cemtral Adminristrative Tribﬁnal,vAIlahaqu..

- BETWEEN

Chandra Gupta, aged abeut 38 years,

' s/e Sri Garga Prasad,
R/e 359, Gan§a.Bhawano
Alam Nagar, N.w‘Bésﬁi,
Sitapur. | erocosaa= | Applicantl
AND
1. Unien ef Imdia, Mimistry ef Heme Affairs,
© New Delhi, | | \
2; Directer, c.ﬁsas Operatiems, U.?..
Administrative Siction,
25,}Nawal Kishere Read,
Lneknow, | |
3;>Rogilt:ar, G;noral of India,
| Office of thovConsms Operatiens,
2A, Mansingh.Roéd.

. New D‘lhi . 0‘0 seessses R.sp‘ndent‘s./

DETAILS OF APPLICATION:
1. Particulars ef the applicamt ¢
(1) Name of tha applicant. -~

Chandra Gupta

(ii) Name ef tho father

sriGanga Prasad

0‘.0..2
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2.
(iii) Age of the applicant
38 years.
(iv) Designatien amd particulars ef effice
o (namo and statign) in vwhich empleyed er was
iast empleyed before ceasing te be in service.
Ceder in the Office ef
nireéter of Census Operatienms,

-Uttar Pradesh.

(v) Office address

. : Threugh:- )
Directer ef Census Operatienms,

Uttar Pradesh,
25 Nawal Kishere Rogd,
Lucknew.
vi) Address fer servieo of netice.
359, Garga Bhavanm,
Alam Nagar, Ney Basti,

Sitapur.

2. Particuylars ef the regpendemts:

C}f@z/ {1) Name of the respendents
h ?{lfiUnion of India, Ministry of Heme Affairs,

’ Nevw Delhil

(2) Directer, Cemnsus Operatiens, U.P,.,
Administrative Sectien,
25, Nawal Kishere Read, Lueknbw.

(3) Registrar, Gemeral ef Indie,
| ‘\ ooooo'u3;
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offiec ef the Cemgus Operatiens,

_ ZA; MansiaéhRoad, -

N;w Delhi.
(1) Nanﬁ'of tathor/Hasband.
- T
(11i) Agb.of thorgsp@ndént.

| Nil.
tiv) Desiqn;tiin and'parti@ulars ef off#ec (nare ald’
EH/V'. - o station) inm wﬁich emp;oyad.

As meatiened 1 celwmn Ne.2 (1) abeve

(v) Office address.
As menti@ned(in.eilann_ﬂo.ﬁ (1) abeve.
. (vi) Address fer serviee ef netiges.

As mentiened im celumn Ne.2 (1) above.

3. Partieulars ef the orde: against which appiicati;n is
made. |
The applicatien is agalnst the fodlewing oﬁder‘z;
v | © (4) Order Ne. AE/D.C.0., U.Ps /A~(81/F-590).
é}\/“? iii) Datcv 2 "7th July, 1_9.84. A |
| e - ’ iiii)uPasaod‘hy : bircctor of Censis Operatiéns.

-

Uttar PradQSh. Lacknew. ,‘
(iv) subject in brief.
o Retrenchmept ef the applieamt

frem service.

......C‘.

e



4.

4., Jurisdictien ef the Trikunal

The applieant declares that the

sahjeét matter ef the erder againmst

which he warts redressal is within the

jarisdictien ef the Tribumal.

5._L1iitatien H

The applicamt further declares that

the applicatienm is withim the limitatiem
prescribed inm Sectien 21 ef the Admimistrative

Trihunals Aet, 1985.
6. Facts of the ease :

The facts ef the gase are givean belew 3-

(n) Thaf the gpplicant is a éitizen 6f India
" by birth amd is a residemt of district
Sitapur. The applicaat is Kumhar
(earthen pet makerg) Prajapati by caste
;n§ falls within th; categery ef Backward
classes. A true gepy of the o§¥;i£ieato
regarding éhe applicant belonging"to

backward elass is attached horewiéh

as Emclegure 'Af.




5.
(B) That the applicant passed the
o High Scheol Examinatien ef the
U.P. Beard of High Scheel &
~ Intermediate Examimatiens in
1968 aﬁd he also studied up te
XII Class hut belemging te very
poor family he éould net pass the
Inte;mediate Examinatiens dae te

5 varieus reaseas.

(8) That the applicaBt was empleyed im
" the ergaisatien ef eppesite party
Ne.2 er the pest of Serter as well ag
Aséistantvcompiacr with effect
frem 23-4-1971 and was iiscﬁaréed
o 30-4-1974 en asceunt ef
reduetien im estaklishmeat. A

true cepy efé the Discharce _

Certificate is attached herewith

as Enclesure fB‘.

(D) That the applicant having werked

for were than thtno years he
acquired the status of Quasi

permasent empleyee and his

services ceuléd mot be dispensed
. i

ooctcéd
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(6)

ﬂ with en aeceunt ef reductien

in establishment. The applicant

made repregentatiems te the

" eppesite parties and his case

(E)

reraineéd under cemsideratiea

N

fer a ceasiderable peried eof

“time,

That with thO’applieént seme

ether persems were alse appeimted

and retreached em 30-4-1974, buat

the eases ef the rehremched

empleyees were gensidered amd Smt.

Arun Dhatta Talwar and R.Ke Diwan
were §i§on permasent empleyment
in 1978. Thosc'tﬁo persgens were
empleyed with the applicaat and
in‘all‘nattors gase ef the
a?pliaaqt is at paf and

identigal wifh these twe persens,
A true eepy ef the aﬁﬁeintuent

erder ef Smt. Arém Dhatti

Talwar is oncloéed hdrewith as

Eaclogure fo te this elaim

petitien.

0-0...7.
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(7)

A(f) That any way the applicaat was

(G)

. makimeg his rap:esentatiqns

rennire frem pillar te pest.

- Them he was a¢ain givem appeintment

in the Ostabliihment of the
‘eppesite party Ne.Z om the pest
of Tabulater amd werked on this
pest frem 3-2-3.'981 te 28-2-1982.
From 1-3-1982 the applicamt was

shifted te earry em the werk ef

.Ceder and alse werked thereen,

but again the appiicant vas

retrenched with effect freom

- 30-6-1984. A truwe copy ef the

digehar¢ed certificate agaia emn
acceunt of redustien im
estahliéhnnht‘is attached

herewith as Emclesure ‘D' .

That again the petitiotor.workeq
fer a cemtimseus peried ef three

yéars-4 months and even if
N

. earlier tenure eof his service

fer the szke ef arsument és

exalrded, ho'aequirci the statés

000000‘8.



(8)

N(‘; )

AN
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of quasi permament empleyse o
aéeonnt of his e-ntil&on;.working
frem 2-2-1981 te 3o-é-x9é4 and in
re circumstance ho couli be

retrenched.

(H) That im thi meantime a mumber eof
erders have been issued frem the

| Geverameat ef India regarding
L\\AJ ' | V ’ d

ahsorrtion"cf retrenched empleyees

and thO-aﬁplieant eught te he ﬂ;
A abserhed amd in ne eirannstanccggkr

, A | o

£/4£%%V;;» sich a leng time yerking the

applicant eeuld be said te e a
Dailj Whgcs Werker amd retreached

in the manmer it has been deane.

(I) That a list of rotrenchc&-cﬁployeo.

e - was ealled upen hy tio‘oﬁposité/

(é&kﬂk party Ne.l frem the eppesite party

Ne.2 fer ahsor?tien ef such empleyee’
in the ether departments amd alse

ir the State Geverament services,
wut dne te the mistake ef the

OPPOCitespérty Ne.2 the name ef

~

. . » ' ' o.;...9.
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- repert frem eme autherity te the

-other autherity. A true cepy ef

80 application dated 21.12.1986

the applicant was met imcluded

and it is why the applieant 16.
romning frem pillar te pest till
this date.iit of emplsyment,

In this regard certain
instracticns were issued alse £o ~
the State Gevermmeat and the
applicant alse ceatacted such
aﬁthoritiec,'bﬁt kis apﬁlieatienS'
ar; lyine here and there. He
moved an applicatiem even t; the
Cellecter sitapur oa 22;9.1985 |
eaclesing a;l the materials, but

till this date everything is ia

air .

- That im this peried the applioé;t

has appreached every autherity
and has left ne steme uatnraed,
bat till this date me erders have

heen passed except asking fer the

00;600100
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J 10.
(K)
- /l)f
S

is attached hdrcwith as Anmexure fEf

te this petitienm.

That the applicant seat a last

applieaticn in the menth ef Maréh._

1987 te beth the eppesite parties

and alse te the Registrar, Gemeral |
of Iniia.zltVOffiee of th‘ CQnéns
Opgfati;n. 23, &ansingthcad, Niw.
Delhi, hut ne ord;r has beea passod:

A true éopy ef the lgst applieatii;

.aeat hy the appligant is attached

Rerewith as Enalesure ‘F' te this

petitien.

7. Details ef the remedies exhaugted.

rhd applicamt declares that ho-has-

availed of all the remedies available te

him under the relevant service rules, etg.

The applicant has seat a number of

appliéatiois te the aﬁthorities eencerned

and the twe applicatiems Emclesures ‘E' and

'P' are attmched herewith which have hée14344 .

———mmaell,
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11.
already stated, But me reply has
]

‘beea given exeept galline apen
the rcport')y one amtherity frem
the ether antherity. Om the ltit
applicaficn of March, 1987
Enclegure ‘F! the applicant was

- aSsured hy'éﬁo‘opposito party Ne.3
that fcport is being called upen
frem ‘tho Oppesite party 'n_o.a and
suitable oriorﬁ will be jaasoi

within twe memths.

8. Matters met previeusly filed crnponding with anmy

_ ether Ceurt,

The applieant firthor ioélarch that'
he haﬁ net prtviouiiy filed amy appbdicatieh,
writ petitiem eor suit rtgariiaj the matter |
im respect ef whieh this appliaaticn hék
beégﬁma‘o; mefere any ceurt ef law er any
ether attherity er amy ether Bench of the
Trihumal and_ior any saéh applicnticn,
Qrit petitien eor suit is peading héfore

_any ef them,

ooe oo 012.



9. Reliefg sought:

12.

|

In view of the facts mentiemed 1in

para 6 akeve the applicant prays fer

the fellewing reliefs :-

(a)
(1)
b' Y /}
(i1 )

( 1ii )

Order ef retremchnieat dated 7-7-1984

centained in Emclesure ‘D' be quashed

holdingyit te be veid anéﬁinoperativn)
and the applicamt cemtinuing iw
sorvic; éntithi te get all the
emneluments and incidental benefit

thorttq.

Cests ef this petitien be awarded

te the applicant.

Any ether relief which this Hen'kle
Tribunal deems fit amd preper ii the
eirgumgtances of the ease be eranted
ir faveur ef the aépiieant irelduing
@ directien to‘ahsofrticn ef the |
applieanf 1f relief as pfayed fer,
dees net find favear with this

Henfhlo Trikumal. o
.00000'013.

“7
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10. Interim erder, if any prayéd fer :

In view of the ¢ircums£anees stated
éb@ve RO prayér for amy interim erder
is made but it is prayed that the |

- petitien itself be decided as éarly
asvpossihle withir a pericd ef feur
menths taking int; acceunt fﬁe
miseries ef the applieant amd hié 
family merbers beineg eu£ of empleyment
frem 1984 amd enwards.

11. Im the event of applicatien heing sent hy»Reéistorei

post, it may ke stated whether the applicant desires

te have eral hearing at the admissien stase and if sek

he shall attach a self-addressed Pest Card/Imland Letter

at which istimatien regarding the date of hearine

could ke sent te him.

Dees met arise.

12. Partiewlars ef Bamk Draft/Pestal Order in respect

of the Applicatien Fee s

/... 014..
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13. List

2.

2.

3.

of

(»)

(B)

(c)

(D)

(E)

(F)

14.
Name ef the Banken which drawn

Demand Draft Ne.

Ord

Numeer of Imdign Pestal Order(s) ‘D‘D 7‘8 70(

Name of the issuing Pest Office h&y{ C&
Luc/know

Date of Issue of Postal Orders(s) Je // / 8

Pest Office at which payable. Fﬁ?éb
fﬁﬁa

enclesures :

A true eogy ef the eertificate regarding
the applicant belenging te backward clags.
A true cepy ef the Discharge Certificate,
A true cepy ef the appeintment erder ef

smt. Arun Dhatti Talwar.

A true cepy ef the dischargjﬂ certificate

again en acceunt ef reductien in

establishment .

A true cepy ef am applicatien dated

21-12-1986.

A true cepy ef the laét applicatien

0..‘.015.
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15.

sest by the applicant.

VERIFICATION

I, Chandra Gupta, sem ef Sri Gamea Prasgd,
aged abkout 36 years, resident of 359, Ganga Bhawan,

Alam Nagar, New Basti, Sitapur de hereby verify that

iR
the contemrts of paras 1 ' —_

are true te my perscnral knewledge and paras

—_ . Mhelieved to be true on legal

advice and that I have mot suppressed any material

fact .

el # CJA/}*/L”

Date : fL4>‘h:7“ \Qj?

Places i el o /Q(ﬂv\ﬂg‘/

y

Signature of the applicanf.
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Enclesure fo
kel No. AE. _/ /DCO-UP/A = 3772
o Goverament of India :
Ministry of Heme Affairs
Office of the Directer Census Operatiens, U.P.
-(Administrative Sectien)
6, Park Read: LUCKNOW
Dated: 15/10/1980.
RISCHARGE CERTIFICATE:
'%V, \ Shri Chandra Gupta S/e Shri Ganga Prasad R/e R.P.F.
{%J/ Line, Mawaiya Lucknew werked in the Regional Takulatien

Office (1) and C.DP., Cell, Lucknow en the pest amd fer tke N
peried giﬁon below. He was retrenched em 30.4.74 on
acceunt of reductien in Estaklishment.

He is censidered suitable for empleyment under Gevernment.

POST | PERIOD | PAY
SORTER Frem 23.4.7i te Fixed pay Rs.175/-
13.10.71 ) Censelidated.
Assistant 14.10.1971 te
Cempiler 30.4.74 ’ k.zso=4oe.

Sd/- Illegikle

P

)
b0 ey TRUE COPY:



— Enclesure !dg
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| 21/1/78 DCS:III
Goverameat of India
Ministry of Heme Affairs
Department of Persenmel and Admn. Referms.

@O0 000

New Delhi - 1, dated the ... December,1978
Te 26 DEC. 1978 |

Shri GePo Garg

iac 9(HQRS) ADMN.
Commissiemer of Inceme Tax,
Delhi-l' New Delhi'

{ Subject:- Re-deployment/akserption ef retreached temperary
*7J- Centrdl Geverameat Bmpleyees.

CJ
Sir,

~ Iam directed te refer te yeur D.O. letter Ne.Est.4/NG/

/I1I Rect/DDC/78/16569 dated the 8th December, 1978and this
Departmeat letter No.2/B/78-CS.III dated the 20th December,
1978, en the abeve subject and te say that it has been decided
te mominate Shrimati Aruméhati Talwar, a retreached Assistant
Cempiler efthe Director of Census Operation, U.P. Lucknew
against the pest of a Leyer Division Clerk im the scale ef pay
of Rs.260-400 in yeur office in terms of this Department Office
Memeramdum No.42014/1/75-Estt(j) Vol. III dated the 27th March,
1978read with their O.M.ef the same mnumber dated the 29th June,
1978 (cepies enclesed) . It is requested that she may be
abgorked against the saiéd pest immediately ard this Departmenat
be infermed of the date of her abserptien at am early date.

Smt. Arundhati Talwar is being directed te repert te yeu for
duty.

2. The service documents in respect of Smt. Arumdhati
Talwar may e ebtained direct from the Office of the Director
,’Kg of Cemsus Operatien, U.P. Luckaow.
o

gW ~ ‘ Yeurs faithfully,
A W/ &5 Hatr)
’ 7 i Ro Bo Nair
// S&? \ :
|/,{ ] 01;20‘ o)

/
ﬁgg7 gt Under Secretary te the Gevermment of India.
) oW

100 A : |
Qv A‘“"@N‘ Ne.2k/1/78-CS-III dated the 26 DEC. 1978

N Co\“ \)C(‘ \ . . - )
eATA \ (A copy is ferwarded te Smt. Arundhati Talwar, 34, Arya
Nagar, seeee+.1iUsP, with instructiens te report for duty te the
Income Tax Cemmissioner, New Delhi by 30th December, 1978
P Y (K.Ba.Nair)
Under Secretary te the Goverament of Indid.

CEHPL . True Copys



Enclesare fo

NO3s AE/D.CQO. UOP./A"’ (81 (o-.-o..)

GOVERNMENT OF INDIA
MINISTRY OF HOME AFFAIRS

OFFICE OF THE DIRECTOR OF CENSUS OPERATIONS

UTTAR PRADESH
937 Nawal Kishere Read

Lucknow.

Dated 7th July, 1984.

WAL AT

DISCHARGE CERTIFICATE:

Shri/essesseses Chandra Gupta has worked ia the effice of

the Directer of Census Operatiens, U.P. Lucknow oRr the pest (s)

and fer the peried (s) e¢iven belew. His gervices have been

terminated with effect from 30.6.34 (A.N.) on acceunt of reductien

in establishment. His werk and condact was satisfactery.

x&ﬁ" Tabul

Post

ater

True Copys
c = pY

F

Period Pay withoiat allewance. .
 3.2.81 te 28.2.82 Rs. 280/~
1.3.82 to 30.6.82 R5.280/-
1.7.82 te 30.6.84 R5.350/~
Sienatare
sd/-

Degignation ef Officer

and Office Seal.
( M.N. Srivastava)

LUCKNOW.



Enclesure !Ef

Frem

Chandra Gupta,

c/e Shri Mahatma Prajapati,

359, Ganea Bhawar near Phat-Fhata pul,
Meh. = Alam Nagar,

Distt. Sultanpur (U.P.)

Te

' The Registrar General ef India,
Office of the Census Operatienms,
2A, Maan Singh Road, New Delhi.

N .

Sue: Redeployment facility te the temporary retrench
. employees of the effice of the Directer ef Census
Operatiens, U.P. Lucknew.

Respected Sir,

I beg to state that I was empleyed as Serter and Asstt.

Compiler in the office of the D.C.0.U.P. Luckrow w.e.£.23.4.71 teo

30.4.74 and after cempleting three yrs, and eight days and im
1981 Census w.e.f. 28.2.81 te 30.6.84 as Coder Rs.350/-
Consolii%tei pay), my services were germinatei and due to the
negligency of the office of the Directer ef Cemsus Operatiens

UP Lucknow my name.was‘exclusdei in the list ef the retremchéd
empioyees which was ferwarded te the special cell of the

Deptt. gf persennel & AR (M.H.A.) Gevt. ef Imdia, f;r redeploymgg
facility and due to this mistake I am still anempioyei.

I weuld request that the Director Census Operations

UP Lucknow may e centacted amd the reasen for meot forwardirg my

pame may be asked (copy of my service particular may be seen

from the office order Ne.AR/1/81/DCO-UP/A dt.16 March 1981 &
No.AE/1/81/DD/DP/A-3550 dated 15 July 1981 {(cepy emclesed for

ready referepnce). In view of the office erder of the Directer

......2.
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of cemgus eperations UP'Luckaow. I amilligible for
redepleyment facility im accari;nce with tke Deﬁtt of
Persennel & AR (MHA) G/I, 0.M.Nq.42014/1/75 Egtt.D. VOl.IIIX
dated 29 June, i978; (cépy enclosed) . Invthe last I
weuld reéaest yeou kiaély t& leek inéo the matter
persenally amd my mame may e forwarded te the Deptt.
of persenmel & AR {MHA)G/1, fer redeployment faéility
Ny as early as pOSgibie. |

>4 Hope that my humble request will be cengidered

by yeur heneur and my mame will ke ferwarded with

gaitable recommendation.

Thanking yeu with profeundest regards,

sd/-

/ // . 1,92 Dt.21.12.1986. { CHANDRA GUPTA)

7 < relal's | B ‘

‘Private/&% W penct) :
ckno Eacl: 1. Appeintment letter ef

Mr. Talwar,

0%3 A /{/ﬁz;f(/’ , Your's very tmely,

2. Experience Certificate.

3. DCO UP letter Ne.AE/1/81/DCOUP/A dt.l1l6 March,8l &
- AE/1/DD/DA/A3550 Dt. 15 July 81.

% dedo ke ke

é%Jdﬁf ,,,,,

TRUE COPY: .
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From
Chandra Gupta,
C/e Shri Mahatma Przjapati,
359, Ganga Bhawar mear Phat-Phata pul,

Meh.~ Alam Nagar,
Distt. Sitapur (U.P.)

Teo

The Registrar Gemeral of India,

office of the Cemsus Operatien,
23, Maam Singh Road, New Delhi.

Respected sir,
"y,

Respectfully I beg to submit that I am an Indiaza
citigen and belmnging tek Backward class and I was appeinted

in 1971 and werked at that time fer three years and eight days

and was illegally retrenched at that time. Since them the

applicaht has been making appreaches te yeur hemeur and alse

ether cencernmed authorities. The other empleyees appeinted

ard retrenched With‘éhe applicant have beenvfinally akeseried.
The applicat was left umteuched. Ia 1981 he was again
enpleyed but with effect frem 30-6-1984 ﬁe wasvag;in retrenched
against which the applicaﬁt has sahmitted-al;umher of

applicaticns referring te varieus orders of yeur hemsur amd

‘the Gevermment and the reasen fer men-aksorptien ef the
C%AJ:/ applicant is that the Directer ef Census Operatien emitted

'my mame in the list sent by him. Om my earlier applicatiesms

the reperts have keen called upen But till this date

pe final eréer has been passed. My children are now dying °

.......2.
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starvatien death and in this regard I am semrding my last

representatien te your homeur and if I de not get any
¥ redres‘sal, I would be ferced te make .‘:ﬁy application
before the Central Admimistrative Trikunal, Allshakad,

if re firal erders are passed withim twe months.

W <\7 Yourv'_s very truely,

E@;‘V" W DATED - \\ '} 1987. | /( CHANDRA GUPTA )

o M2 (¢
, [0~ & ol
ST
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL ALLAMABAD.

GIVIL MISC. APPLICATION NO._____/OF 1988

on behalf of the Respondents

— et oo wmn emm mtm vems
. M iy e omm W eoe e

IN

REGTSTRATION NO.xR% 642 OF 1987/

Chandra Gupta ' ’ ...;......AppliCaHt

Versus

The Union of India & Others  «s.......Respondents.

"To

The Hon'hle the Vice-Chairman and
his other companon Members of the aforesaid

Hon'ble Tribunal. -

The hurble application on hehalf of the
Respondents Most Respectfully Showeth as

unders: - ' . p



.

1. = That the full facts and circunstances
have been set out in the accompanying counter-

affidavit.

2. - ..  That for the reasons and facts.
stated in the accompanying coumter-affidavit,
it is expedient in the interest of ‘justice
that this Hon'ble Tribkunal may be pleased

to dimmiss the application filed by the

applicant with costse.

" PRAYER

It is, therefore,prayed that

this Hont'ble Tribunalﬂﬁéy kindly bte pleased

to admit the counter-affidavit on behalf
of the respondents and dismiss the ppplicatiom

filed by the applicant with costs.

7 tK.C. SINHA )
Addl.53tanding Counsel
Counsel for the Respondents.

Dt/ Januvary . ,1988/

1
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IN

REGISTRATION NO, 642 OF 19387/

C’hamﬁra Gupt& ....-.-.-.........AppliCant
Versus

The Union of India & otherS...s....s.Respondents.

ateiaavit or_ L Ler]

aged aboutfdgyearS»sg; of .
Laky Z(ui;m;( posted as
Am,»,.&w;&&é (vrlun 1D,

(Deponent )

I, the deponent akovengmed do hereby

golemnly affirm snd state on oath as under:-

1. . That the deponent is posted as_futl.

Direedys (e, and as such is fully

acquainted with the facts of the case deposed to

below.
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2. ‘That the contents of para-1,2,3,4 and 5
of the spplication mre mabters of record ,hence

no reply is belng of fered.

3. That the contents of para-6(a) &(8)

of the application needs no comments.

4, That in reply to the contegts°of
para-6(C) of the spplication, it Ls submitted
fhat the applicamb'wés appointed on the post

of Sorter on fixed pay and for specific period
from 23,4,71 and worked upto 13.10.71 and on.the
post of Asstt. Compiler from 14.10.71 to 30.4.74

in the scale of R. 110-180. He was retrenched

on 30~4-74 on account of reduction of staff.

5. That in reply to the conténts of

paras 6(0) of the application, it is submitted
that the ai.legat ions made by the applicant are
not cérrect as stated hence dented.It is further

supmitted that the applicent has worked on scale

‘pay post for only about two and half'year ie.e0

from 14.10.71 to 30.4.,74. He was not entitled for °
Quasi-permanancy due .to nohe completion'of 3 years

required period for Quasi-permanent. It is incorrec

*




®

A

—

~

~

to say beveay that any representation of the

applicant is pending in this office in this

- cornection.

G That the contents of para-6(E§ of the

" gpplication are emphatically denied. It is

incorrect to say that Smt. Arundhati Talwar and
Sri ReD. Dewan got permanent employment in.
this department. In fact they are no more in
this department. The department is not- aware

where they are working at presént‘

7. That in reply to the comtents of
para-6(F) of the application, it is submitted
that in éonnection with the 1981 Census the
applicaht was appointed for'Specific peridd Ny
and adhoec basis on the post of Tabulator on

fixed pay of fRs. 280/~ p.m. from 3.2.31 to

'28.2.82 and on the post of Coder on fixed

pay of fs. 280/- p.m. from 1.3.82 to 30.6.84.
He was retrenched on 30-6-84 on account of

reduction in establishment.

8. ‘That in reply to the contents of
para-6(¢) of the application, it is submitted

¥
]
s

.‘l-&;-
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that as mentioned . in reply to the contents

of para~(F) j the applicant worked on adhoc

basis and for specific period.

9 . That in reply to the contents

of para-6(H) of the application, it is
suhmitted that it is incorrect to say that
the govermment has issued any instruction for

the absopption of retrenched employees in

" this departmenty

10. That the contents of para-8(I) of the
application are denied. It is submitted that

no such list was demanded by the opposite party
no.l and the so-cglled list was asked for
consideration for the appointment of the cases

of the retrenched employees in the State Government

‘department Ly the state government which was

sent e

1l. ‘That in reply to the contents of

para-6(J & K) of the application, it is swbmitted
that the services of the applicant were |
terminated on account of reducfion in estap lishment.

This department has no knowledge about the action
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taken by the state govermment department in
cases of appointment of retrenched employees.

Wo application of the applicant is pending

" with the respondents.

- 12. That the declaration made by the

applicant in para-7 of the application are

bosed and hence emphatically denied.

13. That the contents of para-8 of the

application need no commefts.

14. That in view of the facts and
éircumstances stated above, the applicant has
faj.ieé“to prbve any ﬁrima-ﬂaeie case in

his favour and hence the reliefs sought

in para~9 and 10 of the application cannot be

granted by this Hon'ble Tribunal. loreover, the

- application is liakle to be dismissed with costs.

15. That the contents of para=11,12 ahd 13

are matters of record,hence need no comment's.

I, the deponent abovenamed 4o
hereby verify that the contents of paras 10 5

of this affidavit are true to my

/




m&.4

nersonal knowledge; those of paras N
/

are based on record; those of paras 5
7

are haseu on leﬁal advice to which gll I
believe to be true; that no part of it is false
and nothing materisl has been concealed. '

So help me God.

I,D.5. Chaubey,Clér. to Shri K.C.Simha%
Advocate,High Court ,Allahabad d¢ hereby declares
that the person makimg this affidavit and alleging
himge1If to be the same is k wm»to‘me from thé
peruSal of papers.
| Clerk
Solemnly affirmed before me
on this___th day at am/pm by the deponent
who has been identifigd by the aforesaid Clerk
T have /satisfied myself by examining
thé& deponent thax he has understood the contents
of this affidavif which have keen read over and

explained to him by me.

v QATH COMMISSIONERS .
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TO
The Chajrman, | \
ndmlnxstrailve Tribunal,
Uttar Pradesh, .
A1l ahabad,
Ohandra Gupta veesess  hppliceant

Versus

Union of India & two others ,,,., Respondents

Misé.ﬁpplieaﬁion no. ?;3’///;f 88
In
Orlgwal Appllca’uon 1o, 644’ of 1987

W emplefad Ay o4 ) PO
Amllga_mm._gn,dgz-g,egm;.anjﬁ,oimbﬁ M""M

ﬁﬁmm.;,ut r,a,u;,vg.,i m,mgl, As;t,;,..j,&ﬁﬁ .
Q L Borgh em xg \
The appli canw;es;;ectfully begs to su A_

a8 under:- U .S w
g W&

1.  That the applicant is a poorman and he is

out of employment since linge . After exhausting
departmental remedies any way the applicant has
approached this Tribunal and got drafted his
applieation by Shri ¥,A.5iddiqui, Advocate who
practices at Lucknow Bench of the Allahabad High

Court,

2, That the applicant is a resident of'éitapur
and he being poor man is not in a poesition to come
to Allahabad on each and every date or engage some
counssl who may do pairvi of his case in his

absence,

3. That the applicant has come to know that .in

the near future a Bench of the Tribunal ocassionally

0.002/;
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j or permanently is to sit at Lucknow,
4, That in case the applicant's case is fixed

for hearing at Lucknow it will be convenient for him,
On account of poverty he is not in a position to
manage it8 hearing at Allahabad.

It is, therefore, very respectfully prayed
that the above noted case may kindly be transferred
to a Bench sitting at Lucknow and the applicant be

"informed regarding the aforesaid case through
Shri M,A5iddiqui, Advocate whose address is given

\/ here below for convenience,

Dat ed: ‘~ ’&\6{0 | (Chandra Gupta)
W/ | g Applicant - \
Address ; %./v M |
~ Chandra Gupta C/o - |
Shri M,ASiddiqui, Advocate
36, Jagat Narain Road, -

Golaganj, Lucknow,
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2, - That the appllcant approached one time.also

"Dhrl Prabhuu Kant, Advocate throwgh Shri i, ‘Dlddlquii
'Advocabe, Allahabad but on that date the appllCaulon

3, .* Thal the.applicant himself came to know about

Before the Centréi‘ﬁdministfative Tribunal, U.P.
Al1ahabad,

Chandra Gupta corene Applicant
 Versus "

Union of India & two others .... ’0pposite-§arties

Hisc,Application no. 3S  of B8 &
"'Original Application no.642 of 1987
Application for recalling the order dated
' 12-1-88 passed by the Hon"ble Tribunal

The applicant, abovenamed, submits as under:-

1. That the applicant is a reSideﬁﬁﬁof Sitapur
and he got filed the aforesaid petition through
Shri. h.A.olddlqu1, Advocate, Allahabad High Court,

Luckhow DBench, Lucknow, and onaccount of poverty

the applicant himself could not manage to reach the

court on each and every date,

¢

7

?1/

could not be taken for admission.

L

»




» meant.lme he received mformatlon MGE tha’u the ms’aanu

case has been d1smldsed on 12- 3 88,

-2-

tbe case but ‘ne was informed that now the case 18

~ fixed on 12-2-88 and he k¥ was very much inclined to
" aopear before uhe Tribunal on 12-2-1988 but in the

Y

;

4, That the applicant is a poor man and out of

enployment since long and on account of poverty it is

 yery difficult for him to reach on each and every

date.

5.  Thab the dismissal of the applicabion causes
irreparable loss and hardship to the applicant
and there i8 no intentional defanlt on the part of

the. applicant.,

1t is, therefore, very respectfully praye'd‘
that the Gln/'ble Tribunal may kindly be pleased to
allow this application and restore the original

application to its original number and the case

on merits, if possfible‘f'ixving some date here at

L . 2 : :

ucknow / /%‘
B

Dateds ®0 | Bppllcant

e

\
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BEFORE THE CEINPRAL ADMINISTRATIVE TRIBUNAL U.P.
ALLAHABAD
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AFPIDAVIT IN SUPPQED OF
Misc.Application No. cf 1988
In re;

Original Application 642 of 1987

B N WV A Rt L L X Y

£
E
:
1

ZE Chandra Gupta Applicant
| Versus
Union df India & two others Opp.Parties
Affidavit

I, Chamdra Gupta, sgged about 38 years, son'of
Sri Ganga Prasad, resident of 359,Ganga Bhawan,Alam
Nagaf New Basti Sitapur, the deponent do hereby

solemnly affirm amd state on oath as under;-

1 That the deponent is'the sole applicant in the
above noted application amd as such he is fully conver-
sant with the facts of the case erssed hefeunder:.

2, That the deponent is a‘fesidént of Sitapur anml -
he got filed the aforesaid peﬁition through Shri M.A.
Siddiqui,Advocate,Allahabad High‘court Locknow “ench,
Lucknow am on accountof perrty the aplicamt himself
could not manage to reach the court on each and every

date.

3 Th ot the e» deponent approached one time also

Shri Prabhu Kant, Agyocate throvugh Shri M.A.Siddiqui
Mvocate, Allahabad but on that date the application

-

could not be taken for admission.

ek




-2 -
4 a Thét thé applicant himself came to know about
the case but he was informed that now the case is
e fixed on 12.2.1988 amd he was very .much inclined o
appear before the Tribunal on 12.2.41988 but in the
meantime he'received'infprmation that the instant éase

has been dismissed on 12.1.1988.

5. That the applicant is a poor man ani out of
émployment since longz and on account of’povérty it is

very difficult for him to reach on each and every date.,

6. Th & the dismissal of the application causes
irrepareb le loss and hardship to the applicant and
there is no intentional default on the part of the

applicant.

Lucknow;Dated = | _Liagsfgf
Feb.10,1988 - ‘Deponent
Verification '

I, the nemed above depongnt do hereby verify
that the contemts of paras 1-%\ are true to my
personal knowledge while those of paras to
are believed by me té be tfue. No part of it is false

amd nothing material has}been concealed so helpfme God .

Lucknow ;Dated L —
4 W A — gjg .

Feb.10,1088 , Deponent
I, identify the deponent who has signed before
/
me.

Advocate

Solemnly affirmed before me onji~.2 -3 B
at |~18" &H/P . M.by Sri SMowmdeq t;u.éan . s
the deponent who is identified by Sri e W Sge\igue

fdvocate High Court of Julicature at Allahabad lucknow
. Bench Lucknow. I have satisfied myself by examining the
~  deponent that he unlerstamds the contents of this affida
fQ9§Z“Ab/ vit which have been read over amd explaine& to him by me
SAWH COR: RGP
Bigh Court, Allshabad
Lecknam Sangh

vgqm«,,t,,liwugzﬁggfgm. :
\ BB . i Fa e
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IN THE CENTRAL' ADMINISTRATIVE TRTBUNAL. AT ALLAHADAD
CIRCUIT BENCH,GANDHI DBHAWAN

LUCKNO}
NoJGAT/CB/LKO/ ~ . Dated : 28 (c*&j

OFFICE - MEMO -
. Peyswe "'“’ /73/577@)
Reglstratlon No. Quhe C"Zfa of 1037 @ -

f/wmicz,. Gu.é}'&' ) A‘Apél;oént's'

Respondent 's.

¢ &\\q o For DEPUTY REGIS"'RAR(H)

) &\Q‘der/hdgement dated 2 2 G- &7
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CENTRAL ADMINISTRATIVE TRIBUNAL

Circuit Bench, Lucknow

June 22, 1989

Registration Review Petition No; 173 of 89(L)

. In |
O.A., No. 1987 o . | | —
Chander Gupta .oqoq | Applicant
Vse.

Union of India & ors ....  Respondents

Hon' Mro 15.8. Misra, :A.M.

Hon' Mr. .D.K. Aqrawal‘ JeMeo

( Hon' Mr. D.K. Agrawal, J.M.)

This is an application for review of the - 2
Judgment dated 24-4-89 passed in Registration(O.a, No.

642/87 Chandra Gupta Vs. Union of India & ors).

2. In the above appllcatlon, the retrenchment

order dated 7-7-84 was challenged. The finding of this

,Tribunal was to the effect that the impugned termination

order dated 7-7-84 was an order of termination on account
of reduction in the establishment, It was also held that the

appointment given to the applicant was for a fixed period

- ofi ad hoc basis. It was, therefOre, held that . the applicant

did not acquire the legal right to hold the post and that

*

the termination order was not passed for any reason other than

the reduction in the number of'postybf establishment, Conséquently

. the application was dismissed;

3; . We have given»our-careful consideration to the
review application. We are unable to arrive at a conclusion

other than the one already arriVed at in the main application.
There is no, good ground for review of the order. Z
 Membef(a) ~ Member(3)

(sns)
Lucknow
June 22, 1989,



’ /B‘EPC;RE THE CENTRAL ADMINISTRATIVE TRIBUNAL QURCIT
\?/‘ BENCH LUCKNOW
Review Petition NoO. /75 . of 1989CZJ
\’ B chandra Gup'i’f?a{,' agedabout 40 years,u
= | son of gri Ganga Prasad," res;dent cf Ganga Bhawan','
. Alam Nagar,New Basti sitapur. . |
A | Applivcanﬁ?'c”‘,'
Versus
1; Union of India,Ministry of Home Affairs, New Delhi
{ﬁ B | 2. Director,Cansus operations,luop-Adminis’crative

Section, 25- Newal Kishore Road, Lucknow.

3+ Registrar,General of India, Office of the Consus
Operationsg, 2-A,Mansingh Road,New Delhi.

| o o OPp+Parties
FM | M ' In re;
| Kw{o o W"( Case No-642 of 1987
3 Chandra Gupta ‘ Petitioner
\'} }O\xﬂ © - Versus
Union of India and hotk'lers ' Respondents

APPLICATION FCR REVIEW OF JUDGMENT AND ORDER
DATED 2441939, TIn re; Case No+b642 Or 1YsY
Rendered by Hon'ble Peg.Migrfa Administrative
Mmeber and Hon'ble D+.KeAgarwadl Judicladl Member

The applicant most respectfully begs to

submitg as under’-

1. That the above noted caseyfiled initially
at aAllahabad 7was dismigsed in default and applicatior

for restoration ha@(been moved by the applicant ,



-2-

However prior to any order of admission or issue
notice requiring to file counter affidavit, a counter

affidavit was filed on behalf of opposite partiese

2 That 30 .3.289 wés fixed for disposal of

restoration application and on that day the counsel
6f the applicént was not there and the case was
fixed“for orders and the applicant has received

the copy of orderpassed by this Hon'ble T?ibunal
aated 24+4.1989 by which the cagse has been finally
dismisseds The applicant received the order on

12 +5.1989 and as such the Review application is

being filed.

3: That Hon'ble Tribunalhas been pleasea to
rej ect the,épplicant's cage for relief -19quash§ﬁg
the temination orde£7but the Hon'ble Tribunal has
not considered réiief I11 regaraiﬁg which the

averments of the épplicantis'has not beehrepelled-

4. That the applicant is a retrenched emp loyee
as per his alternative case and the other retrenched
gaployees having been qgso:bed the applicant could.

not be left on the street.

Se rhat the Government has also framed rules
and issueghthe orders regardlng(mpso tion of
retrenched employee and in case the order of
termination is not held bad as contended by the

petitioner +he order is of retrenchedment.

6 rThat in case the applicant had been allowd

to file rejoinder affidavit and substantiated his

case the applicant is pretty sure that his case

could have been allowed by the ﬁU*’f””’"”"fﬂ
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the Hon'ble Tribunale.

7 That due to not_sending the.n@me_of the

abplicant at the relevant time the applicant could
not be obsorbed althoﬁgh hig feilow emp loyees have
been obsorbed and the applicant has fallen a victim

of inacticn of opposite partiege

8. Tat in the circumstances it is most Fegpecifusds

e

d

expedient in the inferest of justice that this Hon'ble
Tribunal recallsits order dated 24:4.1939 and rehear
over the whole matter or in the alternative hears

the matter for relief I1I.
PRAYER

WHEREFORS; it is most regpectfully prayed
that this Hon'ble Tribunal may kindly be pleased
to recall its order dated 24¢4.1989 and rehears over ti
the whole matter or in the alternative heaﬂf the

matter for relief no.3.

ucknowspated ' <7T?///

June §?4i989 | (M-A.siddiqui)
' Advocate

Coungel for the Applicant
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BEFORE THT CHNTRAL ADMINIGTRATIVE TRIBUNAL

CIRCUIT BENCH . LUCKNOW

REVIEW Application No-  of 1939

Chander Gupta .
' versus =
7
. Union of India and others Opp+Parties
Affidavit
) I, Chander Gupta; aged about 40 years, son of
5 sri Ganga Prasad, resident of 359;Ganga Bhawan,

Alam Nagar} vew Basti, sitapur, the deponent do hereby

solemnly affim and state.on oath as under:

1. That the deponent ig the applicant in the
above noted application and as such he is fully
conversant with the facts of the case deposed

hereunder:

2 That the above noted cage fided initially
at allahabad was dismissed in default and application
for restoration hag been moved by the applicant.

However prior to anv order of admigsion or issue notice

requiring to file Counter pAffidavit, a counter

affidavit was filed on behalf of opposite Parties.

iy < . : «3.19 ixed f disposal of
e =§ 24 3 That 30+3.1989 was fixed for disposa
restoration application and on thatiday the

counsel of the applicant was not there and the case

was fixed for orders and the applicant has received -
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the copy of order Passed by this Hon'ble rribunal’
dated 24.4.1939 by which the case has been finally
’dlsmlssed- The appllCant recelved the order on

| 124541989 and as such the Review Petit ion is belng

~ filed.
A14- Zhat the Hon'ble Tribunal has been pleésed to

. reject the applicant's case for relief no-l1 quashing:
the temination order butlthelHoﬁ‘ble rTribunal has not
considered relief No.3 regarding which thé averments of

the applicant'has.not.been'fepelled-

5. That the applicant is a retrenched employee as
per his alternative case and the other retrenched
employees having been obsorbed the applicant could not

J A‘ be left on the street.

6o That the Govermment has aleo framed rules and

igsue the orders regardlng obsorbation of retrecnened
- employees and in case the order. of term;natlon is not
held bad»as-éontended by the Petitioner the order is

of retrenchedment.

T That in case the applicant had'beén allowed to
file rejoinder affidavit as substantiated his case
"the applicant .is pretty sure that hes his case

could have been allowed by the Hon'ble Tribunal-

8. That due to not sending the name of the -
applicant at the relevant time the applicant

could not be obsorbed although his fellow employees
—2e 4 2V F ~~ have Teen obsorbed and the applicanp has fallen a

. victim of in action of opposite parties-

9. _ rhat in the circumgtances it is most



. -

T - 3 -

‘expedient in the interest of justice that this

Hon'ble 7ribunal rééalled its order dated 24.4.39
and rehears over the whole matter or in +the
alternative hears the matter for relief NoO+IIT

of the main petitione.

acknowspated

June {2_,1989 =421 A
Deponent

verification_

I, the deponent named ébqvé do'ﬂéréby verify
that the contents of paras 1 to <7
.of this affidavit are true to myzpersonal
knowledge while those of paras — to —
are‘beiieved'by me to be true.-

Nd pért of it is false and nothing

material has beén‘conqeaied so help me

God .«

. Bigned and verified this th day of
‘June 1989 .

—21 =95 22V

Deponent .

I, identify the deponent who has

signed bLefore mee. g‘
' T¢\ Wi
N, i )

Advocate



SESEAVED
7 . CANTAAL ADMINISTAAIIVE TAIBUNAL, ALLAHABAD
. CLCUIT MENCh AT LUCKNOW,
".. LA LR ]
"/ dagistration (0.a.) Mo, 642 of 1987
Chandta supta : eese ' Applicant,
’ Versus

Union of 1India & OLLErS  eeee . ' Aespondents,
([ F1 22 X]

'Y

Hon'ble D.o. Mis.a, AJMe
bop'ble D.Ke agrawal, J.M.

{Delivered by Hon. D.K. Agrawal, J.M.)

\

. . ‘
This application, under Section 19 ot the
. .
inistrative Tribunals Act, 1985, has been filed by

applicant, (.nandra Gupt'.a, feelin, aggrs 1eved with

Ce

e order of retrencr'nent dated 7 7.1984 passed by the

3 of.f.ice oi the Director of Census Operations. Govemuéﬁt“

’of India, Ministry of Home Affairs, Uitar Pradesh: Luﬂ?now.
2, The £act.s, 11_'1 brief, are that the applic’dnt was' _
appointed on the post of Shbrter on a fixed pay and for .'
specitic period from 23.4.1371 to 13.10.1371 and on the

post of Assistant: Comp"iler trom 14.-10.1971 to 30.4. 1974.

¢
‘/—«
5.

e was retrenched on' 30.4. 1974 on account of reiucuon ot
staff, ..«gain tlie applic..mr. was appointed for a specific
peciod;.on ad hoc b-sis, on the 'post of Tabulator on a - :
{ixed pay ot‘m.zao/-— pa2r month from 332;1981 to 28.‘.1982
and on tle post of Coder on a tiﬁed pay 04: 15,260/~ per
month u:om 1.3.1982 to 30.6,1384. lie was again retrenched
On account of reduc:ion in establishmznt on 7,7,1984,

3. 1ke question is as to whetnor the applicant
acquired any leal right to Lold tie bpost. ani secondly,
whethar tte termination order was bad in law, Th2 tacts,
as stateJﬁ_in the da;plication or in uwe coantler, aftidar it

POy ——

Perpty Porierar
t

Gentr

'\- A
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BEFORE THD CENTRAL ADMINISTRATIVE TRIBUNAL GURCTT
| BENCH m\—-KNQW

+ rd—o.

ReView Detit fon Hos / B of 1989(4)

- o , ‘_..,i..i , £
Chandra gupts, agedabout 47 yenrsg, o
soft of ari Ganga Prasad, resideat of canga Bhaisman,
Al am Nagal‘, New Bc:u ti :i%;&@mf i

voexXsus
1+ Union of Eﬁfm‘fiia,Minui’st-’rif*bf some nEfatre, mew Delnd

2+ Director,Cangus operations, U«-P-adminigtrative
gection, 25« Newadl hlfﬁﬂfe %GP%,MUCmHOW'

)
»

¢ 2eglstrar, Gencral of 3nd1w Office of tﬂe Congus
Q?eratlcns, 2«h,; Mansingh Rosd,New Delhi.

‘ Opp«Parties

n res

chandra Gupts ' Petitionex

Yergns

-

Unionr of India and others ?Gaﬁﬁndénts

APPLICATION FOR REVIUW OF JUDGMENT AND CIDER
DATED 24.4-1933, 1n t&f Case 5\30.64? TOF 1937
‘Rendered by Hon'ble PoSwMisra Aami;‘gtrative

Tmeber and Ron'ble D»K-Agarwar' FUJIcIal Member

The applicant most respectfully begs &9

subfits as underis

fe that the abcve notoﬁ cage filed inditialddy
at Allahabad weg dismissed in defanlt and application

for restoration hag been moved by the applicant



4

"*'\.

However prior to any order of aamiéeian or lssue .
notite regquiring to fila\ccunter-affiaavﬁt#,a‘@o@nﬁez

affidavit was f£iled on behalf of opposite partiese

2a That Bﬂaasgg was'@ixeavfaruaﬁspﬁgal of
r@ﬁﬁoréﬁi@n application and on that day the counsel
ef.ﬁhe applicant was no%.ﬁﬁere and the Case Wag
fiXﬁﬁ for orders and the applicant hag received

the ¢opy of orévrﬁagsed h; hlﬁ Hon'ble Pribunal

- dated 24+4419239 by which fho case haos been finally

 dismissed~ The apmllcant r@celved the order on -

1251888 and as such ﬁha.“«viww application dg

being Liled.

3 That Hon'ble Tribunalhas been pleased to
reject the applicent's case for relief 3 Quashing
the termination order hut the Hon'ble Tribunadi has
naﬁ,ccnsiﬁéreﬁ relief;ziz fegarﬁ}ng which the

avements of the applicant¥s has not beenrepelieds

4w That the applicant is a retrenched enployvee
as per his alternative case and the other rvetrenched

enployees having been obsotbed the applicant could

not be left on the streete |

G ?hat the Gavmﬁnm@n%mhaf also framed rudes
and 153ae the ordcxv rejardlnm obﬂorbatioq of
retrcnch@& ﬂnploye¢ anﬁ in cag@ the cxﬂer of

temmlnarzcn iz not hexd ba& as ronyenaeaiby ﬁhe

petitioner the oxder is foaetKEHGhemmel§t_b 4
& That in case the applxcant had been alicwd

}ke file rejoinder af fﬁdawlt and qubqtanfﬁateﬁ hiﬁ
-case the applicsnt ig pretty sure tha% his Case

" could have been allowed by the ng'“

s
A
7



the Hon'ble Tribunals

7. That due to not sending the nane of the ,

appiicaﬁﬁ at the relevant time the applicant could
not be ¢bsorbed although his fellow amployces have
been obzorbed and the applicant has fallom a victim

of inaction of opposite parties.

8. Tat in the circumstances it is mest sespeatfuvdly
expedient in the in erest of justice that this Hon'ble
mribunal recall its order dated 24+4+1939 and rehaar
over the whole matter or in the azltzrnative hesrs

the mabtber for reliof 11T

PRAYER

B Chra e

WHERRFORR, it is most respectfully prayed

that this Hon'ble Tribunal may kinﬁi? hﬁ‘pieas@&‘

to recall its order dated 24441939 and reheals over tF

the yhole matter or in the'alternative heats the

matter for relief no«3-

mcknowiDated

June » 1939 . (Mer+aiddioui )
Advocate

~Coungel for the Appiicant
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BEFORE THT CENTRAL ADMINISTRATIVE TRIBUNAL
CIRCUIT BYNCH IUCKNOW

i

REVIEW Application Noe of 1985
n re?

Case NO+ 642 of 1287

Cchander gupta - ' Appiicant 3,
Versus
Union of india and others ' Cpp «Parties

Affidavit

i ey vy AT 3

1. Chander cupnte, aged about 40 years, son of
sri canga Pragad, resident of 359, Ganga Bhawan,

alam Nagat, Hew Basti, sitapur, the deponcnt do hereby

soleanly affion and state on cath as undear?

That the deponent is ths adplicant in the
above noted applitation and as such he is fully
conversant with the facts of the case deposed

hercander?

2. That the above noted crge filed initielly

at Allanhabad was dismiased in default end application

‘for restoration has been moved bv the applicants

However prior to any order of admiggion or issue netice
reguiring to file countez affidavit, & counter

affidavit was giieﬁ on behalf of Opposite Partiese

3 That 30+3¢1939 was fixed for disposal of
restoration appilcation ana'an that day the
coungel of the applicant wag not thers and the Case

was fixed for orders and the applicant has recelived


mailto:AppIi@atio.il

.

.

w D -

the Copy of o'rdér passed by this Hon'ble Tfiﬁuﬂ&l
dated 24+4.1919 by which the case has been finally
Aiemisgsed« The appiﬁcéhf re@givaa'tha‘oxaer on
12541989 and as such the'aevi@w Petition ig being
filed. -

4+ .hat the Hoh’ble 7 ribunal has been pleased to
reject the applicant's case for relief no.i1 gquashing
the termination order but the Hon'ble Tribunal has not
congidered relief No«3 regarding which the avetnents of

the ap?iicant has nct beecn repelled.

5. That the applicant is a retrenched amiployee as
mer his alternative case and the other retrenched
employeds having been cbesorbed tne applicant could not

be left on the streebs

6e That the Government hzs also framed rules and
issue the orders regarding obsgorbatlion of retrochened
employees and in case the ovder of teérmination is not
held bad as contended by the Detitioner *he ordar is

of retrenchedmnent.

T That in case the appilicant had been allowed to
fide rejoinder afifidavit ag subgtantiated hig Case
the applicant is pretty sure that @ss hi- caze

could have been allowed Ly the Hon'ble Tribunsal.

3. That due to not sending the name of the
applicant at the relevant tima the applicant

could not be obsorbed alﬁhdugh hig fellow enéi@yeas
have ' een obsorbed and the appliCant‘hag £allen a

victim of in action of oppositc parties-

2 That in the cigcungtances it is most
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~—

Jane L1938

expedient in Ehé interest of justice that this

" Hon'ble 9ribunail recalled its order dated 24+4+39

- and rehears over the vhole matter or in the

alternative hears the matter £or relief NosIIl

-of the main petition.

-iacknowsDated

peponent

yerification

I» the deponent named shove do herddy werify
that the contents of parsg 1 o
of this gffidavit afe tfue o my rergonal

knowledge while those of paras to

el

3

atre believed By me to be truss

NO patt of iﬁfiS<false and nothing
material has been céncealeﬁ z0 help me
GoQ

Signed and verified this  th Qay of
June 1989 o |

Deponent
I, identify the Qeponent who has

signed before mes

ﬂﬁ%@café



AESERVED

CaNTAAL ADMINISTAALIVE TAIBUNAL, ALLAHABAD
- CLCUIT EBNCH AT mmcw. ’

-

A : navenaer y
C:) " ’ ‘ _ degistration (Vwa.) No, 642 of 1987
‘ Chandra ;‘p‘uptj vove Applicant,
: Versus '
' Union ot India & others ... '+ Aespondents,
 eemana ‘

Y

}ion'ble Dede Miis.- Ca, Ayl
bon'vle DK, ugrawall J.M,

(Delivered by Hon. D.K. Agrawal, J.M,)

This ap;?lieation,_ under Section 19 ot the

: inistrative Tribunals Act, 1985, has been filaq by

applicant, c.r,andra Gupta, feeling agg:ieved with
. A

@ order of tetrench;mnt dated 7,7.1984 passed by the -

P

&
T et Sat ,/' office of the Director of Census Operations, Gove mmeiits

.
\:.:‘ - of India, Ministry of Home Affairs, U tar P*adesh—, rucknow,
,\,.4 2, The iacts, in brief, are that the applicant was
N o appointed on the post ot s)(ortet on a fixed pay and for
4 . ' specific period from 23,4.1371 to 13,10,1371 and on the

post of Assistant Compiier trom 14, 10 1971 to 30.4.1974,
Le was ratrencrad on: 30.4.1974 on account of reduction of
staff, again the d4pplicant Was appointed for a spacif.tc
periody.on ad hoc b.sis, on the post of Tabulator on a
Lixad spay of ps, 280/— per month from 3,2, 1981 to 28.‘.1992
and on the post of Coder on a fifed pay ot '3, 280/~ per
month from 1,3,1982 to 30.6.1984. He was aoain retranched
on account of reduc:ion 4n establishment on 7.._7.1'984'. '
3. “lhe queation is as to whethor t}.e applicani_
acquired any le val rxght to rold Lhe post, ani seconlly,
whether tle t.erminat,,ion order was bad in law. Tha tacts, -
as s\:ateJ._‘in the applicat.on or in (e counter atfidas it s
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' .loava no ucope ot dc:ubt that r.he armo'nmem.s mre gi
. to the applicanc as. ané when vacaiicies amsa i{n fh ;
\‘ ) : : -Dapartmnt. af Census Opemt.xons. It is & Mtem N &

'P

hesitation £n co:ning to a conclu ,1on that tha appncm
& is misconceivad. The appiicant did not acquire any g
o . Y% " b
. S was nct paﬁmed for any w‘n« reasonﬂthan the aecreasa )
_\,‘(4’ oL §

An t.he numbar oz poata “in the n.stablishment. Consequenil

the appucat.ion ia liable to be diamissed and 19 dismdia

-accordingly with no order as to cos Ls.

: mi . ‘ . . T L ..:ff”:»” A

_ oo NsdeR (3)-

) Datads. » 2! '{’\ A;gg;:-e

J" Oepuf Reg%sﬁar ' ’t&' ] L)
@gmml Adini- i tive 'F axm"} L.
. ol Mluh.ow ] ..t,u, o




